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ACT No. XX or 1875.

PassED BY THE PrusiENT IN.CounciL oN 23RD NoveMBER 1875.

(Received the assent of the Gove7:n09' General on the 9th
December 1875 ).

An Act to declare and amend the Law in force in |

the Central Provinces.

VW HEREAS it is expedient to declare and amend
certain portions of the law. in force in the Cen-
-tral Provinces ; It is hereby enacted as follows :—

1. This Act may be called “ The Central Provin-
ces Laws Act, 1875 :” :

It extends to the territories now under the admin-
istration of the Chief Commissioner of the Central
Provinees ;

And it shall come into force on the passing thereof.

2. On and from the date on which this Act comes
into force the following shall be repealed, that is to
say,— ‘ '

(a) all Bengal Regulations except the-Regulations
or parts of Regulations hereinafter declared to be in
force ; ' o

~ (b) all Acts of the Governor General in Couneil
(except the Acts mentioned in the schedule hereto
annexed), which do not expressly or by necessary im-
plication extend to the said-territories or any part
thereof, and have not been extended thereto in exer-
cise of a power conferred by an Act of the Governor
.General in Couneil ;

(¢) all rules, regulations and enactments mnot
being- Statutes, Bengal Regulatious, Acts of the Gov-
ernor General in Council, or rules or regulations
made in excrcise of a power conferred by a Statute,
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Bengal Regulation, or Act of the Governor General
in Council :

Provided that nothing in this section shall affect
any rules, regulations, enactments or laws relating to
the settlement and collection of land-revenue or the
jurisdiction of Courts of Wards, which may be in
force at the passing of this Act in any part of the
said territories.

3. On and from the said date the enactments
specified in the schedule hereto annexed shall be
deemed to be in force throughout the said territories,
to the extent mentioned in the third column of the
said schedule,

But the powers and duties incident to the opera-
tion of the same enactments, so far as such powers
and duties are referred to in the fourth column of the
said schedule, shall be exercised and performed by
the authorities mentioned in that colamn.

Nothing in this section shall be deemed to affect
the operation of any enactment not mentioned in the
said schedule.

4. Every Act of the Governor General in Council,
which extends, or can by notification be extended,
to the territories which were under the admmlstratmn
of the said Chief Commissioner at the time of the
passing thereof, shall extend, or may by notification
be extended, as the case may be, to all the territories
now under the administration of the said Ohlef Com-
missioner. ‘

6. In questions regarding inheritance, special pro-
perty of females, betrothal, marriage, dower, adop-
tion, guardianship, minority, bastardy, family rela-
tions, wills, legacies, gifts, partitions, or any religious
usage or institution, the rule of decision shall be the
Muhammadan law in cases where the parties are
Muhammadans, and the Hindd law in cases where the
parties are Hindus, except in so far as such law has
been by legislative enactment altered or abolished, or
is opposed to the provisions of this Act :

, ’ Provided
4
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1875.] Central Provinces Laws.

Provided that when among any class or body of
persons or among the members of any family any
custom prevails which is inconsistent with the law
applicable between such persons under this section,
and which, if not inconsistent with such law, would
have been given effect to as legally binding, such
custom shall, notwithstanding anything herein con-
tained, be given effect to.

6. In cases not provided for by section five, or by
any other law for the time being in force, the Courts
shall act according to justice, equity and good con-
science.

7. Implements of husbandry and cattle for agri-
cultural purposes and implements of trade are ex-

empted from attachment and sale in executlon of de--

“crees of the civil Courts.

" 8. The said Chief Commissioner may from time
to time make rules consistent with this Act as to the
following matters :—-

(¢) the maintenance of watch and ward and the
establishment of a proper system of conservancy and
sanitation at fairs and other large public assemblies ;

(6) the imposition of taxes for the purposes men-

Rule in cases
not expressly
provided for.

Articles ex-
empt from at-
tachment,

Power to
make subsi-
diary rules.

tioned in clause (a) of this section on persons holding

or joining any of the assemblies therein referred to ;
~ (c¢) the custody of judicial records, civil and crim-
inal, and the destruction from.time to time of
such of the said records as it may be deemed unneces-
sary to keep;

(d) the appointment, duties, punishment, suspen-
sion and dismissal of all ministerial officers.

9. The Chief Commissioner may, in making any
rule under this Act, attach to the breach of it, in
addition to any other consequences that would ensue
from such breach, a punishment, on conviction before
a Magistrate, not exceeding one month’s imprison-
ment, or two hundred rupees fine, or both.

10. All rules made under this Act shall, when
sanctioned by the Governor General in Councll be
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rules.
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Force of

published in the Central Provinces Gazette, and iy,

shall thereupon have the force of law.

SCHEDULE,

5

) -




Central Provinces Laws. [a0T XX

SCHEDULE.
(See section 8).

A.—Benear REGULATIONS.

e {

Number and voear : Powers or duties how _ i
‘%mR?r illlatiz;reim Subject. Extent of operation. to be exercised or ‘l
E of Reg . l performed.
1 ; 2 3 4 \5
T of 1&98 ... | The prevention | The whole .. | The functions of “the i
-1 of fraud and Diwéni  Adélat” :
. S injusticein S -shall be discharged H
, \(\)W“'J‘,,E@/ ! conditional | by the < District i
™ 4 sales of land - - Court” as defined
under deeds | insectionthree, Act i
of Baibil- C XTIV of 1865 (The i
wafa or other Central Provinces
deeds of the | o - Courts Act).

same nature.

v Vof 1799 ... | Estates of In-| Sections IV, V and | The functions of the
. testates. VI . Court of ¢ Sady Di-

' _ wani Adalat”’ shall

‘be performed by the

Judicial® Commis-

stoner.

V"X of 1804 ... | Punishment of | So much as has not
State offences | . been repealed.

. by Courts- ‘ ;
:_\ . Martial. §
XIof 1806 .. |Passage of|Sections II to VI|The powers of the i

S Troops. .| and section VIII,| “Governor General

: with - the excep-| in Council” and of

tion of such part| the “Board of Re-
as authorizes Col-| venue” shall be ex-
lectors and their | ercised by the Chief
Native Officers, or | Commissioner,
" Magistrates and| =

their Police Offi-
cers, to give their
“official aid in pro-
curing coolies for
the purpose of

%
i
i
i
‘z
i
i3
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SCHEDULE ,—continued.

A.—BrncaL REcULATIONS,~—Ccontinued.

Number and year
of Regulation.

Subject.

Extent of operation,

Powers or duties how
to be exercised or
performed.

"XVII oi{ 1806

{

XX of 1810 ...

“XT of 1812

Redemption
and foreclo-
sure of mort-
gages and
conditional
sales of land
under deeds of
Bai-bil-wafa ,
&e.

Camp-followers

. and Bézérs.

Foreign - Immi-
grants.

facilitating the
march of troops or
the - progress of
travellers, and with
the exception, in
section V111, of the
words and figures
“under the rules
prescribed by Re-
gulation V, 1804.”

Sections  VII and
VIii.

.So much as has not
been rvepealed, ex-
cept sections 1 to
111, VI, XX, and
m section VII the
words ‘‘ as deserib-
ed in the plans”

So much as has not
been repealed.

The functions of the

¢¢Zila or City Court
of Diwéni Ad4lat”
shall be discharged
by the ¢ District
Court” .as defined
in section three,
Act XIV of 1865
(The Central Prov-
inces Courts Act).

The powers of the

“ Nizémat Adslat”

shall be exercised
by the Judicial
Commissioner.
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SCHEDULE ,—continued.

{Acr xx

A.-~~Benear Recurarions,—continued.

Number and year

Extent of opevation.

of Regulation. Subject.
1 T,
I ‘ '
V of 1\817 . | Hidden treasure

IIT of 1818

VI of {819

State Prisoners

Ferries

Powers or duties how
to be exercised or
performed.

4

So much of the Re-
gulation as is not
repealed, with the
exception of—

(a) the first portion
of section V-down
to ‘and including
the words “ to such
freasure.”

(&) the  following

- words: in section
VI, that is to
-say, “on the ap-
-plication of the
vakil of Govern-
ment, under in-

Board of Revenue,
or the Board of
Commissioners . in
the Western Prov-
inces, or the Com-
missioner in Béhar
and Benares.”

So much as has not
been repealed.

4

So much ag has not

the exception of,
in section VII, the
“words' and figures
“in no case ex-
ceeding, without
an  indispensable

been repealed, with |

The functions of the
“«Zila or City Court”
shall be performed
by the Court of the
Deputy  Commis-
sioner; those of the
¢ Provincial Court”
by that of the
Commissioner, and
those of the ““ Sadr
Diwéni Adédlat” by

Commissioner.

gtructions from the |

thatof the Judicial

14
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SCHEDULE,—continucd.

A.—Bengar. REeuraTiONs,—concluded.

Number and year
of Regulation.

Subject.

Extent of operation,

Powers or duties how
to be exercised ox
performed.

1

VI of 1825

XTI of 1825

XX bt 1825
2 L I
fp ade
e

Y of 1827

Supply of troops
on the march,

Alluvion ‘and

Diluvion.

Jurisdiction of
Courts -Mar-
- taal.

Administration
of Janded pro-

perty.

necessity, the rates
which  prevailed
previous to the en-
actment of Regu-
lation XIX, 1818,”
and in section ‘X
the words and fi-
gures from and in-
cluding “in the
manner” down to
the end of the sec-
tion.

The whole

The whole.

Sections I and II.

So much as has not
been repealed, ex-
cept the - words
and figures ¢ and

clauses five and six, |

section X VI, Regu-
lation III, 1808.”

The powers of the
“ Board -of Reve-
nue” shall be exer-
cised by the Chief
Comumissioner,

The powers of the
“ Board of Reve-
nue” shall be exer-
cised by the Chief
Comumissioner,




Central Provinces Lows.  [ACT XX, 1875.]
SCHEDULE;— (concluded.)

B.—A¢1s 07 tHE GOvERNOR GENBRAL IN COUNCIL,

Num}:)(;‘rzgg yeat Subject. Extent of operation.
i 1 , 2 3
, VIII of 1851 ... | Tolls on Roads and | The whole Act, except section - A
’ ' - Bridges. one and the schedule. i
| .
XVIII of 1858 ... | Sile of spirits in Can- | The whole Act. 4
tonments, ; 4
XIIT of 1857 voo | Opium .., ... | Sections twenty-one, twenty-
' ; , two, twenty-three, twenty-
five, twenty-six, twenty-seven,
twenty-eight, twenty-nine.

‘ XL of 1858 ... | Minors ... ... | The whole Act, except section:

: ’ ' one, and subject to the amend-
ment made by the Indian
Majority Act, 1875.

XV'of 1864 ... |Tolls ... - ..."| The whole Act.

Odfice Bapdt, Govt, Printing.~—No, 134 L, D.~16-12.75,-~3,400,
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